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rder dated 26 .7.2O4 
	 p 

Heard Sh.ri S.Das learned counsel 

for the applicant and Shri U..M.hapatra, 

learned M&l.$tandin Counsel appearing an 

lehaif of the Respondents and perused the 

materials placed ef.re  us. 

In this O.A. the applicant has 

ventilated his qrievance to the effect that 

his 1ea1 dues for the past service with the 

National luildin! Construction Corporation, 

to which he was reported to have been deputed 

has not been settled so far. The Respondents 

óy filing a counter have denied that they have 

mM received any representation from the 

applicant in this reçar4[. However, it has 1&een  

stated by them that they are ready to consider 

the reqst of the applicant, r.vided that 

the applicant furnishes all the eviderce on 

record in support of his Case. They have also 

prayed to the Tri.*unal t5 pass necessary 

direction to the applicant to represent to the 

Minis try of Home Affairs in this re !ard. 

we have also taken note of the 

rejoinder filed by the applicant. 

As the Respondents have already rne 

it clear that they are willing to consider the 

recues t of the applicant for clearin!r XV all 
1eal 

theLdues, if any, still pending, we here'.y 

direct the applicant to sunit a representati 

within a period of 61 days from the date: of 

receipt of this order, to the Ministry of 

Home Affairs, Govt. of India, with all 

docxnentary evidence in support of his claim. 
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Aes?onieflt No.1, on receipt of the reresentatjor 

if any, t e suinjtted Ivy the applicant within 

the period specified aøve, will cnsier the 

same with utust expeiton and settle the clm, 

if any, zA due and admissi4le,and shall also 

C*tflmuflicite their iecision on the said 

reresentatien t4 the applicant, within a ieri.ê 

of 121 Eays from the áate of receipt of such 

re tare sentation, 

With the aJ.ve  •óservatj,n an 

áirect5en, this O.A. isispose of. Moc*sts. 
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